
IN THE CENrRA1 ADilINISTRATIVE TRIBUNAL 
CUTTACK BENCH :CUTT?CK 

Original Applicatin No.507 of 1993 

DATE OP DECIION:OCTOBER 19,1993 

Prafuia 'handra Aishra 	... 	Petition?r 

Ve rsus 

State of Orissa and others 	... 	Opp.Parties 

('oR INSTRUCTIONS) 

1, 	Whether it be re fe rred t the reporters Or n ot7 

2. Whether it be CiLCulated to all the Benchesof 
the Central rninistratjve Tribunals or not? 

(H.RMENDA RASAD) 	 (K.p,ACHARyA) 
J.4EBER ASTRATIVE) 	 VICE CHAIRAN 
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IN THE CENTRAL .iNISTRATIVE TRIBUNAL  
CUTTACK BENCH :CUTI'ACK 

Original Application N0.507 of 1993 

flate of decision;Qctober 19,1993 

Prafulla Ch. Mishra 	 .5. 	 Applicant 

State.. of Qxisa and others 

For the Applicant 	000 

For the Resperidents 	S .. 

rsos  

Respondents 

p4/s. P. K. ROutray, P. K. Mhanty, 
Advocates 

i4r.Akshya Kurnar Mishra, 
Mdl. StandingCounse1(centrL) 

61 

For the Resp.indent 	..• 	Mr.K.C.Mohanty,Governrnt 
NOs.1,2 and 3 	 Mvocate for the State. 

C ORA1; 

THE HONOURABLE IR. K. P. XHARYA, VICE CJ4IRiIAN 

& 

THE k-INOURAi3LE 1iR. H.RAJENDRA PRAEilD•, i'EBER(ADjN.) 

JUD G4ENT 

K.P.ACHARYA,V.C. 	Shorn of unnecessary details,it would suffice 

to say that the Petitioner Shri Prafulla Chandra ilishra 

is a ember of the Indian Mdministrative Service.Mr.L4sra 

had filed an applicatici before the m.:er Board of 

Revenue with a prayer to forward his application to the 

Government for according permission to Mr.Mishra to 

prosecute his study in the Lw C011egeThis was rejected 

bir the Governrent ,contained in Annexure 3 dated 16th 

Septeitber, 1993 holding thatsince the academic sessicn f- 

% 1992_93 is over perrr1ssici cannot be granted.Hence this 
fr_ /\ 
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application has been filed with a prayer to direct 

the Opposite Parties to grant permissicri, 

we have heard Mr.P.K.Ra1tray learned counsel 

appearing for the petitioner, Mr. Akshya Kuniar lAishra, 

learned Additional Standing Counsel(Central) appearing 

for the Opposite Party No.4 and Mr. K.C. Mohanty learned 

GOve rnrrent Advocate appe aring for the Opposite Party 

NOs,l to 3. 

In our opinion this is a very petty rtatter 

for which the courts' time should hot have wasted.Hczever, 

since a particular party comes to the portals of the 

Court,we are duty bound to express our opinion. We  

cannot direct the Government to pass an order permitting 

the petitioner , Mr.viishra to prosecute his study in 

the lar College. All that we would say that if the 

petitioner is alla'ed to prosecute his study in the 

law College that will not only help him to improve 

his knledge in different subjects of lw but it will 

render beneficial interest to the Government if 

in future,the petitioner is appointed to a post in which 

the petitioner has to render legal opinion.This would be 

beneficial both to the petitioner and to the Government. 

Therefore,in all fitness of things,we are of opinion 

that the Government should take a sympathetic attitude 

on these matters and we are happy to note that the 

learned Government Advcc ate submitted that the Govt. 

has practically never refused to any prmission 

to any body intending to prosecute higher studies. 
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This application was rejected because the academic 

	

sessjcn has been over. 	However,we would direct 

that the petiticner may file another application  

as an abundant precautionary measure which we he 

and tru St w c11d be forwarded by the ienioe r I3a rd 

of Revenue and within 30 days from the date of 

receipt of the recarendtion of the 1rnber Board 

of Revenue, the Gove rnrrektwould be well advised 

to pass orders as deemed fit and proper;This order 

is passed because a prayer was made by the learned 

Counsel appeari:ig for the ptitioner that the 

Government be directed to alloA,  the petitioner to 

prosecute his Study in the law College for tbeyear 

199 3-94. 

4. 	Thus, the application is accordingly disposed 

of.No Côst 	 A 
I 

7;  z 

	

r (dmd(n1rative) 	 Vice-chajrm 
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an 

Central Adrrn Tribunal, 
Cuttack Bench/K. frbhanty/ 
19th October, 1993, 


